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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 641 OF 2025

IN THE MATTER OF:
M.P. SINGH ...APPLICANT
VERSUS
STATE OF U.P. & ORS. ...RESPONDENTS
INDEX
S.NO. |PARTICULARS PAGE NO.
1. RESPONSE ON BEHALF OF RESPONDENT NO. 6
IN COMPLIANCE OF THE ORDER DT. 22.12.2025
PASSED BY THE HON’BLE NATIONAL GREEN
TRIBUNAL
ANNEXURES
2. COPY OF THE LETTER DT. 14.07.2023 ANNEXED
HEREWITH AS ANNEXURE R-1.
3. COPY OF THE LETTER DT. 16.08.2023 ANNEXED
HEREWITH AS ANNEXURE R-2
4. COPY OF THE H2 CASE DT. 02.12.2023 ANNEXED
HEREWITH AS ANNEXURE R-3
3. COPY OF LETTER DT. 21.12.2023 ANNEXED
HEREWITH AS ANNEXURE R-4
6. COPY OF THE LETTER DT. 16.01.2024 ANNEXED
HEREWITH AS ANNEXURE R-5
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7. COPY OF THE PROOF OF DEPOSIT ANNEXED
HEREWITH AS ANNEXURE R-6

8. COPIES OF PHOTOGRAPHS HAVE BEEN
ANNEXED HEREWITH AS ANNEXURE R-7

9. COPY OF THE PHOTOGRAPHS ANNEXED
HEREWITH AS ANNEXURE R-8

THROUGH COUNSEL

\ /
BHANWAR PAL SINGH JADON

COUNSEL FOR STATE OF U.P.
Bhanwar09jadon09@gmail.com| 9639286572
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PRINCIPAL BENCH, NEW DELIHI

ORIGINAL APPLICATION NO. 641 OF 2025

IN THE MATTER OF:

M.P. SINGH W APPLICANT
VERSUS

STATE OF U.P. & ORS. L RESPONDENTS

RESPONSE ON BEHALF OF RESPONDENT NO. 6 IN COMPLIANCE OF

THE ORDER DT. 22.12.2025 PASSED BY THE HON'BLE NATIONAL

GREEN TRIBUNAL

I, Satyendra Singh, aged about 51 years s/o Late Sri Ishwari Prasad, presently
posted as Managing Director, U.P.Coop. Cane Union Fed; Ltd, 12, Rana Pratap

Marg. Lucknow U.P. do hereby solemnly afTirm and state on oath as under:

I. That I, the deponent in official capacity mentioned above, am acquainted
with the facts and circumstances of the case and as such I am competent

and authorized to swear this afTidavit.

A s

ADV. & NOTARY

(3 LUCKNOW U.P. INDIA

LEGN. NO, 20914

EXPIRY DATE-15-3-2030
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2. That I state that the contents of the affidavit have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.

[. BACKGROUND OF THE MATTER
3. That in the present matter, the applicant alleges that under the guise of

limited permission granted only for pruning of branches of 4 trees, the
officials of Uttar Pradesh Sehkari Ganna Samiti Sangh Ltd., Lucknow
illegally felled a total of 13 trees, including Peepal, Mango, Semal and
Eucalyptus, in complete violation of the permission conditions and forest
laws, and further transported the illegally obtained timber without any
transit pass in a private milk vehicle. It is alleged that despite photographic
evidence, the Forest Guard and Range Forest Officer colluded with the
accused persons, deliberately underreported the offence by showing only
four trees as affected, failed to seize the timber and vehicle as mandated
under the Timber and Forest Produce Transit Rules, 1978, and illegally
closed the case after imposing a nominal fine. The applicant further alleges
suppression of material facts, dereliction of statutory duty by forest
officials, protection to responsible officers of the Federation, and non-

compliance with the binding directions of the Hon’ble Supreme Court
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regarding penalties and compensatory plantation for illegal tree felling,

resulting in serious environmental damage.

. That the present matter was last listed for hearing on 22.12.2025, wherein

the Hon’ble Tribunal directed as under:

“5. In view of the averments in the application, we consider it appropriate
to have response of (1) State of Uttar Pradesh through Principal Secretary,
Environment, Forest and Climate Change, Government of U.P. (2) District
Magistrate, Lucknow (3) Divisional Forest Olfficer, Lucknow, (4) Uttar
Pradesh Pollution Control Board (UPPCB) through Member Secretary (5)
Central Pollution Control Board through Member Secretary (6) Uttar
Pradesh Cooperative Sugar Mills Federation Ltd through its Managing

Director who stand impleaded as respondents No. 1 to 06.

6. The Registry is directed to prepare and attach memo of parties to the

application.

7. Mr. Bhanwar Pal Singh Jadon, Advocate has appeared and accepted

notices on behalf of respondents no. 1 to 3.
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8. The Registry is directed to issue notices to respondents No. 4, 5 and 6
along with copy of the original application and documents attached with

b

the same.’

II. GRANT OF PERMISSION

5. That it is submitted that the Respondent Organization had duly applied for
permission for pruning of Peepal and certain wild tree branches vide letter
dt. 14.07.2023 as the trees had assumed a dangerous form, their roots had
gone through the roofs into the walls, causing severe damage to the
building, and that the Eucalyptus trees near the main gate and boundary
wall of the office had grown very large and could fall on the wall at any
time, causing serious damage.

A Copy of the letter dt. 14.07.2023 has been annexed herewith as

ANNEXURE R-1.

6. That pursuant thereto, the office of the Divisional Forest Officer, Awadh
Forest Division, Lucknow, vide letter no. 1299/22-10 dated 16.08.2023,
granted permission strictly limited to pruning of dangerous branches of the
following trees:

a. 02 Peepal trees



60

b. 01 Mango tree

c. 01 Semal tree

7. That it is submitted that the permission granted was conditional and limited
only to pruning activities and did not extend to any felling or pollarding of
trees.

Copy of permission letter dated 16.08.2023 has been annexed herewith as

ANNEXURE R-2.

I11. INCIDENT OF ALLEGED UNAUTHORIZED FELLING

8. That during absence and due to lack of immediate supervision, the
contractor engaged for illegal felling of trees and pruning activities
mistakenly exceeded the scope of permission and carried out:

a. Felling of 02 Neem trees
b. Pollarding of 01 Gular tree

c. Pollarding of 01 Ashok tree

9. That it is submitted that the said act was neither authorized nor
sanctioned by the Respondent Organization and occurred purely due to

inadvertence and lack of supervision at the site.
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ACTION TAKEN BY FOREST AUTHORITIES

10.That it is further submitted that the Regional Forest Officer, Urban Range,

11.

has already taken cognizance of the matter and initiated proceedings under
Section 4 and 10 of the Uttar Pradesh Tree Protection Act, 1976 vide H2
Case No. 12/2023-24 dated 02.12.2023.

Copy of H2 Case No. 12/2023-24 dt. 02.12.2023 has been annexed

herewith as ANNEXURE R-3.

That it is submitted that subsequently, the office of the Divisional Forest
Officer vide letter dated 21.12.2023 to the Respondent Organisation raised
concerns regarding unauthorized felling/pollarding of trees within the
premises and directed that an inquiry must be conducted at an internal level
and necessary departmental action be ensured against the concerned person
A Copy of the letter dt. 21.12.2023 has been annexed herewith as

ANNEXURE R-4.

V. DEPARTMENTAL ACTION BY RESPONDENT ORGANIZATION

12.That subsequently, upon internal inquiry, it was found that during the

relevant period, Abhilash Kant Sharma, Clerk, who was supervising the

said activity, was temporarily absent from the premises due to official
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work at the office of the Uttar Pradesh Sehkari Ganna Samiti Sangh Ltd.,
U.P. That the said was informed to the Divisional Forest Officer, Lucknow,
U.P. vide letter dt. 16.01.2024. That the said letter also states that the
offender (Abhilash Kant Sharma, Clerk) has been directed to to plant 10
new trees in place of the 04 illegally felled trees within the premises of
the Uttar Pradesh Sehkari Ganna Samiti Sangh Ltd., U.P. and to ensure

their care and maintenance at his own expense.

A Copy of the letter dt. 16.01.2024 has been annexed herewith as

ANNEXURE R-5.

13.That the Respondent Organization has thus taken prompt and appropriate

departmental action in accordance with service rules.

VI DEPOSIT OF COMPOUNDING AMOUNT

14.That it is submitted that an amount of Rs. 12,000/- (Rupees Twelve
Thousand only) has already been deposited by the concerned employee
with the office of the Regional Director, Social Forestry, Awadh Region,

U.P.
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A Copy of the Proof of deposit of Rs. 12,000/- has been annexed herewith

as ANNEXURE R-6.

VII. COMPENSATORY PLANTATION AND COMPLIANCE

15.That in compliance with the directions issued by the Respondent

Organisation, compensatory plantation has already been undertaken.

16.That more than the required number of trees have been planted within the
premises, including:

01 Jamun

e 02 Mango
e (2 Pomegranate
e 02 Guava
e 02 Amla
e (0l Lemon
e (01 Mulberry
Total-11 Plants
17.That the total plantation exceeds the requirement of 10 trees, thereby
demonstrating bona fide compliance. That the concerned employee has

undertaken to maintain and nurture the planted trees at his own expense.
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Copies of the photographs have been annexed herewith as ANNEXURE

R-7.

18.That it is submitted that the affected trees (2 Neem Trees, 1 Gular Tree
and 1 Ashok Tree) have fully grown back in the Organization’s premises.

Copies of the photographs of the said trees have been annexed herewith as

ANNEXURE R-8.

VIII. ABSENCE OF MALAFIDE INTENT

19.That it is respectfully submitted that the alleged violation occurred without
any malafide intention and solely due to miscommunication and lack of

supervision at the relevant time.

20.That the Respondent Organization has always complied with

environmental norms and has acted in good faith.

21.That immediate corrective steps, including deposition of the compounding

amount and compensatory plantation, were undertaken without delay.



65

22.Hence, the present response is being submitted for the kind perusal of

this Hon'ble Tribunal. It is prayed that the same be 1aken on record.

DEPONENT

VERIFICATION

Verified at f £ E: . Hr/ on this éﬂ» day of April, 2026, that the

contents of the above alfidavit from paragraphs 1 to 22 are believed to be

true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.,

P

DEPONENT

Sworn and Verified
Befurwe

‘Aff{"'ﬂ'z)q )?UE (-

C.P. MISRA

ADY. & NOTARY
HQ LoCKNOW U P INDIA
REGN. NO 20914
ExXF.lY DATE-15-3-2030

Wentity the dzporantExegutantSuraty ‘
Wha hasiisen signed 4 [0
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31/03/2026 14:36

12A, Hazratganj, Lucknow, Uttar 36°C
Pradesh 226001, India haze

Lat:26.852896 Long : 80.953438

31/03/2026 14:38

12A, Hazratganj, Lucknow, Uttar
Pradesh 226001, India

Lat:26.852924 Long : 80.953575
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38, RF Bahadur Ji Marg, Civil
Lines, Lucknow, Uttar Pradesh
226001, India

Lat :26.852670 Long : 80.953395

Dainik Ja

Chaurah
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31/03/2026 14:37

VX33+7CX, Civil Lines, Lucknow,
Uttar Pradesh 226001, India

Lat :26.853323 Long : 80.953433
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VX33+7CX, Civil Lines, Lucknow,
Uttar Pradesh 226001, India

Lat :26.853323 Long : 80.953433




